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SHRI MADHUSUDAN MISTRY (Gujarat): Sir, what about the 

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Not allowed. ...(Interruptions)... It is not allowed. 

...(Interruptions)... Nothing will go on record. ...(Interruptions)... Not allowed.

SHRI JAIRAM RAMESH: *

SHRI MADHUSUDAN MISTRY: *

MR. DEPUTY CHAIRMAN: Now, Shrimati Rajani Patil. ...(Interruptions)... 
Listen, we have to take up the Private Members' Business. I said that it will start at 3.30 

p.m. ...(Interruptions)... Now, it is 3.42 p.m., and, we are starting twelve minutes late. 

Therefore, the Private Members' Business will be over by 6.12 p.m. only. We are taking 

additional twelve minutes. After 6.12 p.m., we may have Special Mentions also. That is 

the scheme. Now, the Private Members' Business. ...(Interruptions)... Now, it is Private 

Members' Business. Shrimati Rajani Patil. ...(Interruptions)... Nothing else will go on 

record.

SHRI JAIRAM RAMESH: *

MR. DEPUTY CHAIRMAN: I have given the ruling. Please sit down. I said 

that. What I had to say, I have said. ...(Interruptions)... No, no. I have said all that. 

...(Interruptions)... Shrimati Rajani Patil.

[THE VICE CHAIRMAN, (DR. E.M. SUDARSANA NATCHIAPPAN) in the Chair]

PRIVATE MEMBERS' RESOLUTIONS

Making stringent provisons of capital punishment for rape and commercial sexual 
exploitation of girls and women; amending social laws relating to inheritance of 

property, and making reservation for women in public employment

SHRIMATI RAJANI PATIL (Maharashtra): Sir, I move the following Resolution:-

Having regard to the fact that:—

(i) the women in our country are still not economically independent and those 

  who brave to venture out of their homes to work in the fields, establishments, 

  shops and Government departments and establishments are sexually harassed 

  despite several laws have been enacted to prevent this menace;

*Not recorded.

Private Members'  Resolutions



[RAJYA SABHA]338

 (ii) girls and women are also subjected to teasing, molestation, disrobing and 

sometimes paraded naked in full public view and also branded as witches and 

ultimately killed as such; and

 (iii) the condition of widows, infirm and destitute old women is more precarious 

who are not supported by their kins or who have no one to take care of them 

and who are forced to survive on begging and working as maids in houses and 

remain exploited throughout their lives, 

 This House urges upon the Government to—

  (a) make stringent provisions of capital punishment for rape on girls and 

women and also for commercial sexual exploitation of girl child and for 

incestuous rape on girls and women by suitably amending the provisions 

of the Indian Penal Code and other related laws;

  (b) amend the existing social laws so that women should inherit half of the 

movable and immovable property of her husband after her marriage as a 

measure of social security to her;

  (c) reserve posts for women in all public employment so that they become 

economically independent; and

  (d) introduce welfare measures, subsistence allowance, old age allowance, 

medical care, old age and caring homes for the destitute widows, infirm 

and old women so that they too lead an honourable life in the society.

सर,  मȅ  आपके माध् यम से इस सभागृह को यह कहना चाहती हंू िक मिहलाओं का यह िवषय 
बहुत महत् वपूणर्  है और सालȗ  से इसके ऊपर चचार्   होती आ रही है। हमने Ģ  ाचीन काल से जो कहािनयां 
सुनी हȅ  िक हमारा भारत देश एक ऐसा िवशाल देश है, जहां गागीर्  , मैतर्  ेयी जैसी बहुत बड़ी िवदुिषयां हुई 
हȅ । हम  यहां पर भी कभी-कभी देखते हȅ  िक जब कोई िवदुषी बोलती है, तो हमे गागीर्  , मैतर्  ेयी की याद 
आ जाती है, िजन् हȗ ने अपने भाषण और संभाषण मे बड़े-बड़े ऋिष मुिनयȗ  को भी मात दे दी थी। 'कैकेयी' 
उÊ लेख हमेशा बहुत गलत तरीके से होता है, लेिकन मȅ  उनका उÊ लेख जरू र करना चाहंूगी िक 
रामायण मȂ  जो 'कैकेयी' हुआ करती थी, वह इतनी सामथ् यर् शाली थी िक राजा दशरथ को भी उसकी 
मदद लेनी पड़ी, लेिकन कालानुसार उसमȂ  बदलाव आ गया और हम मिहलाओं को चौखट पर रखने 
काम हमारे पुरु षȗ  ने कर िदया। हमȂ  इसके िलए भयभीत भी िकया गया और मनुÎ मृित का आधार िलया 

गया और कहा गया,

'न ǣ  ी Î वातंत्र्   य महर् ित"।

आज 21वीं  सदी मȂ  मिहलाएं िकतनी सुरिक्ष  त हȅ , यह बहुत ही बड़ सवाल हमारे मन मȂ  आता है। 

[Shrimati Rajani Patil]
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िदÊ ली जैसे शहर मȂ  जहां "िनभर् या कांड" हुआ था और अभी भी ऐसे कांड हो रहे हȅ , अभी परसȗ  की ही 

बात है, केरल मȂ  एक दिलत लड़की के साथ रेप करके उसे मार िदया गया। हमारी बहन ने यहां रेवाड़ी 

का उÊ लेख तो िकया ही था। छेड़-छाड़ से दुखी होकर दो गांवȗ  की छातर्  ाओं ने Î कूल छोड़ने का काम 

िकया है और रेवाड़ी मȂ  "लाला" नामक एक गांव है, वहां की सभी लड़िकयां छेड़-छाड़ की वजह से 

Î कूल छोड़ रही हȅ ।

सर, मȅ  आपको वषर्  1975 मȂ  ले जाना चाहंूगी, जब Ǜ  ीमती इंिदरा गांधी इस देश की Ģ  धान मंतर्  ी 

हुआ करती थीं । तब उन् हȗ ने 'ǣ  ी मुिक् त' का नारा पहली बार लगवाया था। उन् हȗ ने मिहलाओं को अपना 

मुक् त आसमान िदखाने के िलए हमेशा िवचार िकया था। उसके बाद राजीव गांधी इस देश के Ģ  धान 

मंतर्  ी बने। उन् हȗ ने तो हमȂ  इस ऊंचाई पर पहंुचा िदया िक िजस देश मȂ  पंचायत राज मȂ  30 लाख लोग 

चुनकर आते थे और उनमȂ  बहुत ही कम और िगनी-चुनी मिहलाएं होती थीं , उस िÎ थित मȂ  राजीव जी ने 

73rd, 74th पंचायती राज का अमȂ डमȂ ट करके मिहलाओं को उनका अिधकार िदया, मिहलाओं को 

राजनीित के मुख् य Ģ  वाह मȂ  शािमल िकया और पंचायती राज िबल के माध् यम से आज उसमȂ  दस लाख 

से ऊपर मिहलाएं हȅ । यिंद आ कड़ा देखा जाए, तो 17 से 18 लाख मिहलाएं पंचायती राज मȂ  चुनकर आ 

रही हȅ ।

सर, मȅ  आपके माध् यम से यह कहना चाहंूगी िक जहां पर िनणर् य होता है, ऐसा हमारा सदन राज् य 

सभा और लोक सभा है। पािर्ल  यामȂ ट मȂ  िरजवȃ  शन करने का वायदा हमारी पाटीर्   ने भी िकया था और 

भारतीय जनता पाटीर्   ने भी िकया है। आज इनकी majority है। मȅ  आपके माध् यम से इनसे कहना चाहंूगी 

िक अगर सही मायनȗ  मȂ  मिहलाओं का दुख जानना चाहते हो, सही मायनȗ  मȂ  मिहलाओं की मदद 

करना चाहते हो, तो मिहलाओं को आरक्ष  ण देना आवÌ यक है। राज् य सभा, लोक सभा और जहां भी 

िवधान सभा और िवधान पिरषद है, वहां पर 33 per cent आरक्ष  ण देने की आवÌ यकता है। सर, जब मȂ  

11वीं  लोक सभा की सदÎ य चुनी गई थी, तब पहली बार यह आरक्ष  ण का मुǈ  ा आया था। उस समय 

हमारे यहां के ही लोगȗ  ने बताया,

"यतर्   नायर् Î तु पूज् यन् ते रमन् ते ततर्   देवता:"।

हमȂ  लगा िक अब तो िबÊ कुल आरक्ष  ण होने वाला है, क् यȗ िक हमारे भाई लोग हमȂ  नारी की और 

देवी की उपमा दे रहे हȅ , इसिलए हम बहुत खुश हो गए थे। लेिकन बाद मȂ  जब हम सेन् टर्  ल हॉल मȂ  चले 

गए, तो यही हमारे भाई लोग बोलने लगे िक क् या आप पागल हो गए हो? हम अपने हाथ मȂ  बेला थोड़ी 

ना लेने वाले हȅ ! जब तक हम मिहलाओं के Ģ  ित यह भावना नहीं  बदलȂ गे, तब तक तक हमȂ  कोई भी 

हमारा नया अिधकार नहीं  िमल सकता। सर, यह तो राजनीितक और सामािजक अिधकार की बात है, 

लेिकन मȅ  अभी पूरे देश की मिहलाओं की बात कहना चाहंूगी, िजस बात मȂ  शहर की मिहलाएं हȅ , जो 

मिहलाएं हाथȗ  मȂ  लैपटॉप लेकर गाड़ी मȂ  सवार होकर हर रोज िनकलती हȅ । जो मिहलाएं अपने बच् चȗ  

को पीछे Î कूटर पर बैठाती हȅ , सुबह-सुबह सबका नाÌ ता और नाÌ ते का िडÅ बा तैयार करती हȅ  और घर 

से बाहर िनकल झांसी की रानी की तरह जाती हȅ । व ेखुद अपनी लड़ाई लड़ने के िलए ऑिफसेज़ मȂ  

चली जाती हȅ । जब व ेऑिफसेज़ मȂ  जाती हȅ , तो कोई अिधकारी होता है, कोई बॉस होता है, िजसका 

थोड़ा सा भी चिरतर्   ठीक नहीं  है, तो वह उसके साथ छेड़-छाड़ करने की कोिशश करता है। उसके 

साथ sexual abuse करने की कोिशश करता है, उसका ग़रै फ़ायदा उठाने की कोिशश करता है और 
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वह बेचारी मिहला चुपचाप सहती रहती है। उसके िलए हमने कानून जरू र बनाया है। हमने यूपीए-2 मȂ  

Sexual Abuse at the Workplace का कानून बनाया था, लेिकन वह कानून िकतना िकर्  यािन् वत हो 

रहा है, इसको देखना भी आवÌ यक है। सर, मȅ  आपको बताना चाहती हंू िक िजस तरह से शहर की 

मिहलाएं हȅ , खेत मȂ  मजदूरी करने वाली मिहलाएं हȅ ,  जब व ेखेत मȂ  मजदूरी करने जाती हȅ  या िकसी 

घर पर मजदूरी करने के िलए जाती हȅ , तो उसको भी इन किठनाइयȗ  का सामना करना पड़ता है।

सर, 2011 ऐसा साल था, जब इस देश की राÍ टर्  पित एक मिहला थी, Lok Sabha की Speaker 

एक मिहला थी, Leader of Opposition एक मिहला थी, UPA की Chairperson एक मिहला थी। 

इतना सब होते हुए भी देश की मिहलाओं के Ģ  ित आज पुरु षȗ  की जो मानिसकता है, वह ऐसी 

मानिसकता है, िजसको हम unsaid discrimination कहते हȅ । वह unsaid discrimination मिहलाओं 

के Ģ  ित हमेशा रहता है। हमȂ  हमेशा संघषर्  करना पड़ता है और खुद की पहचान बनानी पड़ती है। मȅ  

हमेशा सोचती हंू िक:

"मुरझाए हुए फ़ूल की तक़दीर हंू, लेिकन

चुभ जाऊं िकसी के िदल मȂ , वो काँटा तो नहीं  मȅ ।"

मिहलाओं के िलए हमȂ  हमेशा यह लगता है।

सर, हमारा जो Resolution है, उस पर मȅ  यहाँ दो-चार specific points बताना चाहंूगी। एक तो 

जो inter-caste marriages, love marriages होती हȅ , उसमȂ  जो honour killing का जो Ģ  कार होता 

है, उसके िलए भी हमारी Government की तरफ से कुछ steps उठाने जरू री हȅ ।

सर, जो female foeticide का सवाल है, जो खास तौर पर महाराÍ टर्  , हिरयाणा, पंजाब, साऊथ 

िदÊ ली मȂ  है, इसमȂ  मȅ ने सबसे अजीब बात यह महसूस की - क् यȗ िक मȅ  Social Welfare Board की 

Chairperson थी, मȅ ने यह देखा िक जहां पर ज् यादा पैसा है, जहां लोग elite हȅ , वहां female foeticide 

ज् यादा है, लेिकन जहाँ पर गरीब लोग हȅ , जहाँ आिदवासी लोग हȅ , जहाँ कÍ ट का कायर्  करने वाले लोग 

हȅ , वहाँ पर female foeticide नहीं  होती है। ऐसा क् यȗ  है? ऐसा इसिलए है, क् यȗ िक लोगȗ  को prestige 

बनाने के िलए लड़के चािहए। लोगȗ  की ऐसी मानिसकता है, ऐसी हमारी मिहलाओं की भी मानिसकता 

है। व ेसोचती हȅ  िक हमारा लड़का होना चािहए, वह आगे हमारे घर का दीया जलाएगा। इस तरह की 

मानिसकता से माँ जन् म से पहले ही बच् चे को मारने का काम करती है। वह माँ हो या बाप, दोनȗ  ऐसा 

करते हȅ ।

सर, मȅ  बीड़ िडिÎ टर्  क् ट से आती  हँू, जहाँ पर female foeticide के बहुत सारे केसेज़ पकड़े गए 

थे। वहाँ पर बहुत सारी machines seal कर दी गई थीं । मȅ  इस सभा गृह को बताना चाहंूगी िक डॉक् टसर्  

कानून की चपेट मȂ  न आएं, इसके िलए उन् हȗ ने यह िकया िक sonography के बाद जो prescription 

िलखते हȅ , उस पर यिद  "जय माता दी" िलखते हȅ , तो इसका मतलब है लड़की होने वाली है, यिद 

"Ǜ  ी गणेश" िलखते हȅ , तो इसका मतलब लड़का पैदा होने वाला है। व े "Ǜ  ी गणेश" का नाम देकर 

लड़के को spell out करते हȅ , और "जय माता दी" का नाम िलखकर लड़की को spell out करते हȅ  
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[6 May, 2016] 341Private Members'  Resolutions

और "जय माता दी" का नाम िलखकर लड़ की को Spell out करते हȅ । इस तरह से उन् हȗ ने कानून से 

बचने के िलए इस तरक़ीब को लगाने का काम िकया है। इन लोगȗ  के ऊपर कड़ी से कड़ी कायर् वाही 

करने की आवÌ यकता है। हमारी हज़ारȗ  किलयाँ िखलने से पहले, माँ के गभर्  से िनकलने से पहले ही 

मार दी जाती हȅ , उनके िलए हमȂ  एक stringent action लेने की आवÌ यकता है।

सर, dowry और bride burning पर हम िकतना भी बोलȂ , लेिकन हमारे यहाँ पर dowry पर 

Ģ  Ì न उठना कम नहीं  हुआ है। आजकल, जब हम शािदयȗ  मȂ  जाते हȅ , तो हमारे जो बड़े-बड़े नेता लोग 

भी हȅ , व ेइतने बड़े लेवल पर शािदयाँ करते हȅ । हम गाँव मȂ  जाते हȅ  तो हमȂ  आÌ चयर्  होता है िक इतने 

करोड़ रु पये खचर्  करके शादी करते हȅ । व ेइस तरह से खचर्  करके समाज को क् या राह िदखाएंगे? यह 

भी आवÌ यक है िक dowry का Ģ  भाव कम हो। आज अगर इसके आंकड़े देखे जाएं, तो इस साल हमारे 

िंह दुÎ तान मȂ  6,787 dowry cases हुए हȅ ।

सर, हमारे यहाँ पर education disparity भी होती है। जब िसखाना होता है, तो लड़कȗ  को 

ज् यादा priority दी जाती है, लड़िकयȗ  से कहते हȅ  बाद मȂ । अगर बच् चे को िसखाने का इÌ यू होता है, तो 

वह भी लड़के ही सीखȂ गे। खाने मȂ  भी ऐसा ही होता है। गाँव मȂ  पहले से ही ऐसा होता आया है िक अगर 

अच् छा खाना है, तो वह लड़के को दे दो, लड़िकयाँ बाद मȂ  खाएंगी। हमारे समाज मȂ  कभी-कभी ऐसा भी 

होता है।

सर, domestic violence के िलए, जैसे मȅ ने अभी बात की है िक 70 per cent Indian women, 

according to the Women and Child Development Department, आपके िडपाटर् मȂ ट से ही बता 

रही हंू िक फैिमली मैÇ बसर्  से ही 76 Ģ  ितशत मिहलाओं को domestic violence का सामना करना 

पड़ता है। यह एक आÌ चयर्  की बात है। मȅ ने पहले ही शुरु आत मȂ  कहा िक मिहलाओं का, लड़िकयȗ  का 

property मȂ  राइट होना चािहए। इसमȂ  उनको पुरु षȗ  के बराबर, लड़कȗ  के बराबर अिधकार िमलना 

चािहए।

सर, मȅ  widows के status पर भी बोलंूगी। आप वृदंावन जाकर देिखए, मुझे लगता है िंक म तर्  ी 

जी ने last week ही वृदंावन पर statement िदया था।  आप वृदंावन जाकर देिखए िक वहां पर 

widows की क् या अवÎ था है? हमारे देश मȂ  पित के चले जाने का गलत अथर्  िनकालकर उन मिहलाओं 

का बहुत शोषण िकया जाता है।

मȅ  यहाँ पर witch hunting का भी उÊ लेख करना चाहंूगी। क् यȗ िक समय की पाबंदी है, इसिलए मȂ  

ज् यादा नहीं  बोलंूगी, लेिकन हमारी मिहलाओं के साथ witch hunting की जाती है।

सर, िसफर्   कानून बनाने से काम नहीं  होने वाला है। मȅ  आपके ǎ  ारा सरकार को िसफर्   यही बताना 

चाहंूगी िक कानून बनाने के बाद उसका implementation कैसे होता है, इस पर ध् यान देने की 

आवÌ यकता है। जैसे Î कूलȗ  मȂ  हम value education पढ़ाते हȅ , अभी Î मृित जी बहुत अच् छा भाषण दे 

रही थीं , लेिकन जैसे हम Î कूलȗ  मȂ  value education की क् लास लगाते हȅ , उसी तरह से लड़िकयȗ  के 

िलए जो भी कानून बनते हȅ , उन कानूनȗ  मȂ  िमले अिधकारȗ  को जानने के िलए िक उनकी सुरक्ष  ा के िलए 

क् या कानून बनाए गए हȅ , उनके बारे मȂ  भी उनको जागर्  त करने की आवÌ यकता है।
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सर, बलात् कार और जो िघनौने अपराध हȅ , उनमȂ  अपरािधयȗ  को जो सजा िमलती है, जब कोई 

अपराधी वह सजा पूरी होने के बाद छूट जाता है, तो मुझे लगता है िक उन अपरािधयȗ  के ऊपर 

monitoring करने की िजÇ मेदारी भी सरकार को लेनी चािहए। उनको पुिलस िडपाटर् मȂ ट के through 

monitor करते रहना चािहए। रेवाड़ी मȂ  घटना हुई है, वहाँ बच् चȗ  ने जो छेड़छाड़ की है, ऐसी छेड़छाड़ 

के आरोप मȂ  उनको अन् दर रखा गया था। जब व ेछूट कर बाहर आ गए, तो उसके बाद उन् हȗ ने िफर वह 

काम करना शुरू  कर िदया। यह एक Ģ  वृिǄ   होती है और उस Ģ  वृिǄ   को िमटाने की आवÌ यकता है।

सर, जैसा मȅ ने बताया िक जहाँ कानून बनता है, वहाँ पर हमȂ  आरक्ष  ण िमलने की आवÌ यकता है। 

उन् हȗ ने हमेशा कहा है िक हम मिहलाओं को आरक्ष  ण दȂ गे। हमारी नेता सोिनया गाँधी ने हमेशा चाहा है 

िक इस देश की मिहलाओं को लोक सभा और राज् य सभा मȂ  आरक्ष  ण िमलना चािहए।

सर, अंत मȂ  मȅ  मिहलाओं के िलए ये चार लÄ ज़ कहना चाहँूगी और अपना भाषण समाÃ त करू ँगी:

"ऐ मांओ, बहनो, बेिटयो, दुिनया की ज़ीनत तुमसे है,

मुÊ कȗ  की बÎ ती हो तुÇ हीं , कौमȗ  की इज् जत तुमसे है।

तुम घर की हो शहजािदयाँ, शहरȗ  की हो आबािदयाँ,

गमगीन िदलȗ  की शािदयाँ, दुख-सुख की राहत तुमसे है।"

धन् यवाद।

The question was proposed.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Respected Vice-Chairman, 

the concern of my elder sister, Tai Rajani Patil, is being displayed through the Resolution 

to ensure gender equity in India.

Ours is a nation which was governed by women. Ours is a Parliament which is 

being run by women, almost for two terms now. The Indian way of life has imbibed the 

idea of emancipation of women. Among all the religions, इÎ लािमयत मȂ  माँ तो जƐ  त के 

समान होती है; Christianity मȂ  माँ मेरी के Î थान का अंदाजा आप लगा लȂ ; बाकी िसख, जैन, पारसी 

धमș    के साथ ही साथ िहन् दू तो माँ की ितर्  मूिर्त   आत् मक आिद पराशिक् त रू प मȂ  देखते ही आ रहे हȅ । We 

assess it in modern times with modern tools as the gender parity index. The UNDP rated 

India very low on the aspect of women empowerment. The visible gender disparity is 

not enabling us to enhance the image of the nation in the global fora. This was recently 

faced by our present Union Minister, who represented us in the UN deliberations on 

women empowerment. She assured them that the national policy for women 

empowerment is being improved.

From that context, I would like to mention that earlier the Women and Child 

[Shrimati Rajani Patil]

4.00 P.M.
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Development was a small Department in the Ministry of Human Resource Development. 

During UPA time, under Shrimati Sonia Gandhi, Dr. Manmohan Singh improved and 

elevated this Department to the level of Ministry of Women and Child Development. It 

was the initiative of Rajiv Gandhiji for giving 33 per cent reservation to women in the 

local bodies, whether it be rural or urban. The UPA, under Sonia Gandhiji, has improved 

and elevated it, and fixed 50 per cent reservation for women in local bodies of rural and 

urban areas. Is it going to give us the overall comprehensive security which we intend 

to give? What exactly the term 'social security' mean? To assess the social security of a 

person, there are three levels of elevation. First is the social defence; second is the social 

justice; and the third is the social empowerment. If these three components are fixed and 

assessed, then only we can arrive at social security and only then it is attained. Respected 

Sir, if we assess in our Indian terms even after doing all these things for women, even 

after showing the magnanimity of the wonderful comprehensive welfare, we find that 

women in India still have not crossed the level of social defence. When they will cross 

the level of social defence to enter into social justice and then to empowerment, only then 

empowerment will come. When we could remove gender disparity and when we could 

ensure gender equity, then only we can dream of attaining social security for women of the 

nation. If you look at the employment terms, way back in 1991, it was assessed that just 13 

per cent of women had some or other role, whether lower level or higher level, among the 

manufacturing and the services sectors. That has been gradually getting improved. But, 

the recent assessment shows that the achievement of employment of women in services 

and manufacturing sectors is still at 18 per cent. This parity has to come upon. These are 

giving us challenges in assessment of the Millennium Development Goals. Since we have 

crossed the level of MDGs to the sustainable development goals, we have a lot more to do. 

For that, what are we supposed to do? Our challenges are plenty. Complications of culture, 

social, education, internal security and all other aspects are becoming challenges. One 

such case in Delhi had necessitated an Act. The then Government, our UPA Government, 

with the motherly magnanimity of Sonia Gandhiji, promptly enacted the Nirbhaya Act 

and also ensured a fund of ̀  1,000 crore to look after and to cater to the needs of enactment 

utilisation. But now we are from Nirbhaya to Jessup. Other countries are looking at us 

whether we will come out of this gender disparity so that some level of gender equality is 

visible among the Indian society. Challenges are going to be much larger. For that in rural 

areas there was great improvement for women with the setting up of Self-Help Groups. 

Though it is in very small measure for individuals concerned, but that has enabled to gain 

the economic power. Once a person starts getting economic power, he will automatically 

become secured. But even those measures were not comprehensively supported to look 

into the needs of the women not only in rural India but also in urban India. At this juncture, 
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I think, Shrimati Rajani Patil thought it fit to move this Resolution. This Resolution is 

intended to sensitise the Union Government, and also to focus our concern on the issue. 

Since global community is expecting India to show our gender equality, since people are 

also demanding us to show the real concern and ensure measures, I hope through this 

Resolution, the Union Government will get sensitised to the required level. I wish and 

expect a commitment from the Union Minister on the enhancement and improvement of 

the national policy for empowering women which will come as a handy tool to cater to 

the needs and expectations of the women security. Thank you very much.

Ǜ  ी बसावाराज पािटल (कणार्  टक): माननीय उपसभाध् यक्ष   जी, आदरणीय सदÎ या Ǜ  ीमती 

रजनी पािटल जी ने देश मȂ  मिहलाओं के साथ होने वाले अलग-अलग Ģ  कार के िवषयȗ  को लेकर एक 

बार िफर सरकार को इस िवषय पर ठीक से सोचने की दृ िÍ ट से अपनी भावनाओं को इस िनणर् य के 

Î वरू प मȂ  यहाँ पर लाने की कोिशश की है।

महोदय, यह जो 'gender equality' शÅ द है, तो 'gender equality' अच् छा है या 'gender 

harmony' अच् छा है, इसके बारे मȂ  हमȂ  सोचना होगा। क् या एक स्तर्    ी-पुरु ष एक-दूसरे के दुÌ मन बनकर 

अपनी िजन् दगी को सुन् दर बना सकते हȅ , कहाँ पर हमारी गलती हो रही है? अभी थोड़ी देर पहले मेरे 

िमतर्   ने कहा िक दुिनया मȂ  देख रही है। अगर मȅ  कहंू, तो कई ऐसी चीज़Ȃ  दुिनया से हमारे देश मȂ  आ गई 

हȅ , िजनमȂ  से हम कैसे बाहर िनकलȂ ? 1994 मȂ  जब ग् लोबलाइजेशन के नाम पर इस देश का दरवाजा 

िवÌ व के िलए open िकया गया, तो मोबाइल, इंटरनेट, टीवी आिद अलग-अलग माध् यमȗ  ने हमारे देश 

मȂ  Ģ  वशे िकया। आज कई ऐसी दैिनक पितर्  काएँ हȅ , िजनमȂ  बहुत गंदे advertisements छपते हȅ । एक 

पितर्  का के सÇ पादक ने बताया िक इस advertisement से हमȂ  साल मȂ  6 करोड़ रु पये िमलते हȅ । लेिकन 

उनको 6 करोड़ िमलते हȅ  और दूसरी जगह 6,000 करोड़ की बरबादी होती है। ऐसी कई महत् वपूणर्  

समÎ याएँ हȅ । मूल समÎ या को समझे िबना, रोग क् या है, इसका मूल कहाँ से है, इसे जाने िबना, इस पर 

केवल कुछ िनणर् य करके हम उसमȂ  पिर्रवत  न कर सकते हȅ , ऐसा मȅ  नहीं  समझता हंू। आपने बताया िक 

नये संिंवधन स शोधन के ǎ  ारा लाखȗ  मिहलाओं को अिधकार िदया गया। इसके साथ ही साथ मेरे िमतर्   

ने बताया िक आज Self Help Group मिहलाओं को अपनी Î वािभमान भरी िजन् दगी जीने के िलए एक 

सहारा के रू प मȂ  उनके काम आया है। तो कानून मȂ  यह सब होने के बावजूद भी िनभर् या की घटना के 

बाद, देश मȂ  इस Ģ  कार के समाचारȗ  के बारे मȂ  संदेश बढ़ गए, कम नहीं  हुए। कई बार मुझे लगता है 

और मुझे जे0पी0 मूवमȂ ट की याद आती है, जो मूवमȂ ट ĥ  Í टाचार के िखलाफ चला। उसके बाद जो 

सरकारȂ  आईं, देश मȂ  ĥ  Í टाचार बढ़ता ही गया। केवल कानून के ǎ  ारा इन समÎ याओं का िनराकरण 

होगा, ऐसा मȅ  नहीं  मानता हंू। समाज मȂ  हमȂ  साथ मȂ  जीना है और उसी माँ की गोद मȂ  हम जन् म लेते हȅ , 

उस ǣ  ी को, उस नारी को गौरव से हम नहीं  देखȂ गे तो हम भी अपने देश मȂ  गौरव से नहीं  रह सकते हȅ । 

उसे गौरवमयी मां का सुपुतर्   भी  हम नहीं  कह सकते हȅ , तो इसीिलए मूल समÎ या को माननीया मंतर्  ी 

जी, समझने की कोिशश करȂ  और उस समÎ या के िनराकरण की दृ िÍ ट से, समाज मȂ  कैसे सही माहौल 

िनमार्  ण हो, इसके बारे मȂ  िवशेष Ģ  यत् न करना होगा। जैसे आजकल छोटा बच् चा भी माँ के िवरोध मȂ  

revolt करता है, जवान बच् चे का Ë यवहार घर मȂ  अलग होता है, पित-पत् नी के बीच मȂ  नई समÎ याएं 

[Shri Ananda Bhaskar Rapolu]
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खड़ी होती हȅ , पिरवार के बीच मȂ  समÎ याएं खड़ी होती हȅ । एक ज़माना ऐसा था जब पिरवार मȂ  15, 20, 

25, 30, 40, 100 लोग रहते थे। कई समÎ याएं 99 परसȂ ट वहां के वहां सुलझ जाती थीं , लेिकन दुभार्  ग् य 
से आज उस Ģ  कार का कोई पिरवार बचा नहीं  है। दुिनया का दरवाजा हमने खोल िदया है और लाखȗ  
समÎ याओं ने हमारे देश के अंदर Ģ  वशे िकया है। इसके अंदर से हम कैसे बाहर िनकलȂ , इसके िलए हमȂ  
राÎ ता ढंूढना होगा। इसीिलए मानवीय संबंधȗ  को मजबूत करने के िलए इस िदशा मȂ  देश मȂ , जो धािर्म  क 
संगठन होते हȅ   देश मȂ  जो सािहित् यक संगठन होते हȅ , देश मȂ  जो सोशल ऑगर् नाइजेशंस होते हȅ  उनके 
बीच मȂ  इस Ģ  कार के िवचारȗ  से एक पिर्रवत  न की लहर लाने मातर्   से हमारे देश मȂ  इस Ģ  कार की 
समÎ याओं से हमको बचाया जा सकता है। उस िदशा मȂ  हम लोगȗ  को सोचना चािहए। एक-दूसरे के 
िबना हमारी िंज दगी नहीं  बनती है। दुिनया मȂ  ऐसे भी देश हȅ , मȅ ने आदरणीया सुधा मूिर्त   जी का एक 
नॉवल पढ़ा है, िÎ वटज़रलȅ ड एक ऐसा देश है, जहां िस्तर्    यȗ  की चलती है, पुरु षȗ  की वहां िबÊ कुल नहीं  
चलती। आप जाकर देख सकते हȅ । तो िफर वहां की समÎ या अलग हो सकती है। इसिलए हम दोनȗ  के 
िबना देश नहीं  चलेगा, ऐसा दोनȗ  को समझ कर चलना होगा। तो इस िवषय को लाते समय, इस िनणर् य 
को लाते समय अगर इन चीज़ȗ  के बारे मȂ  आपने सोचा होता तो इसका अिधक उपयोग होता। मȅ  
माननीय मंतर्  ी जी से िवनती करता हंू िक यह जो सोशल मीिडया है, आज जो मॉडर् न सोशल मीिडया है, 
देश के अंदर कई नई समÎ याएं खड़ी कर रहा है। उसके अंदर आने वाले िचतर्  , उसके अंदर आने वाले 
मैसेज पूरे देश के जवानȗ  के िदल के अंदर एक Ģ  कार का तहलका मचाते हȅ । इतना ही नहीं  यह 
सामािजक Ã यार को तोड़ने का भी काम करता है। मेरे एक िमतर्   ने कहा िक आजकल मोबाइल के अंदर 
आने वाले अलग-अलग Ģ  कार के िचतर्   इत् यािद, क् या सरकार उनको रोज देख पाती हȅ  या नहीं ? नहीं  
तो, कहीं  अंदर से अंदर आग लगाकर देश भÎ म न हो जाए, इस Ģ  कार की सामािजक आग लगाने की 
शिक् त भी उसके बीच मȂ  काम करती है। तो यह सÇ पूणर्  देश की और समाज की समÎ या है। केवल इस 
Ģ  कार के िनणर् य से इसका िनराकरण नहीं  होगा। वसेै इस ओर सरकार की तरफ से कई मजबूत कानून 
भी बने हȅ । िनभर् या कांड के बाद िवशेष न् यायाधीश के मागर् दशर् न के बाद जो िदशा-िनदȃ  श िदया गया, 
उसके अनुसार कानून को और मजबूत भी िकया गया। जहां तक मȅ  समझता हंू िक इसमȂ  ए, बी, और 
सी, आपके जो तीन महत् वपूणर्  िनणर् य है, मȅ  समझता हंू  आज वतर् मान कानूनȗ  के अंदर इन सब चीज़ȗ  
को िनबटाया जा सकता है। सरकार अपने कदम को मजबूत करे। जो "डी" है, उसके बारे मȂ  मȅ  आपसे 
सहमित रखता हंू। आप माननीया मंतर्  ी जी से िवनती करके, िजसमȂ  िवशेषकर इंटर्  ोǹ  ूज् ड वलैफेयर 
मȂ ज़सर् , सÅ सटȂ स एलाउंस और ओÊ ड एज एलाउंस, मेिडकल केयर जैसी अलग-अलग Ģ  कार की 
सुिवधा मȂ  कुछ वृिǉ   कर सकते हȅ । अगर मȅ  कहंू, सबसे बड़ी आवÌ यकता क् या है, तो मिहलाओं को धैयर्  
और आत् म-िवÌ वास देने की आवÌ यकता है। िफर हम अपनी मेहनत से काम करके आराम से जी सकते 
हȅ , इस िदशा मȂ  सरकार की नीित होनी चािहए। उनका िजतना आत् म-िवÌ वास बढ़ेगा, उतना ही इसका 
िनराकरण होगा। जब इस तरह का िवÌ वास बढ़ेगा िक हम काम करके जी सकते हȅ , तभी इसका 
िनराकरण होगा।

आपने कहीं  पर कहा िक Ģ  ॉपटीर्   मȂ  उनको हाफ राइट िमलना चािहए। अभी भी Ģ  ॉपटीर्   मȂ  सभी 
लड़िकयȗ  को बराबर राइट है। केवल राइट से समÎ या का िनराकरण नहीं  होता है। मȅ  यह कहना 
चाहता हंू िक माननीय सदÎ या, Ǜ  ीमती रजनी पािटल ǎ  ारा Ģ  Î तुत िकए गए  संकÊ प मȂ  िदए गए पहले 
तीन आगर्  हȗ  पर माननीय मंतर्  ी जी गंभीरता से सोचȂ  और अभी जो कानून है, उसी के अंतगर् त उनको 

न् याय िदलाने की कोिशश करȂ । आदरणीय सदÎ या न अपने संकÊ प के ǎ  ारा जो यह आगर्  ह िकया है, 



[RAJYA SABHA]346 Private Members'  Resolutions

"बेसहारा िवधवाओं, अÎ वÎ थ और वृǉ   मिहलाओं के िलए कÊ याणकारी उपाय, गुजारा भǄ  ा, 

वृǉ  ावÎ था भǄ  ा,  िचिकत् सा सुिवधा, वृǉ  ाǛ  मȗ  और देख-रेख गृह जैसी सुिवधाएं उपलÅ ध कराए, तािक 

व ेभी समाज मȂ  एक सÇ मानजनक जीवन िबना सकȂ  ।" सरकार इस िवषय मȂ  आवÌ यकता पड़ने पर 

उनके िलए सुिवधाओं की Ë यवÎ था करे, लेिकन पहले तीन िवषयȗ  के अंदर सबसे पहले समाज की 

समरसता को रखते हुए और जो िवकृितयां आई हȅ , इनके िनराकरण के िलए नए-नए राÎ ते ढंूढ़  कर 

इसका पिरहायर्  िकया जा सकता है। यह काम केवल दोषारोपण से नहीं  हो सकता है। मȅ  िफर एक बार 

कह सकता हंू िक यह equity नहीं  है, मȅ  इसको harmony कहता हंू। Harmony के ǎ  ारा एक संुदर 

समाज को देखा जा सकता है और इन समÎ याओं को मात दी जा सकती है। इसिलए मȅ  आपसे िवनती 

करू ं गा िक आप जो यह संकÊ प लाई हȅ , इस पर माननीय मंतर्  ी जी के assurance के बाद आप इसको 

वापस ले लȂ । इस संकÊ प के भाग (घ) के अंदर जो अत् यंत महत् वपूणर्  बातȂ  हȅ , उनको सरकार कंिसडर 

करे, यही बात कहते हुए मȅ  अपनी बात समाÃ त करता हँू।

SHRI RIPUN BORA (Assam): Sir, first of all, I must appreciate and congratulate my 

friend, Shrimati Rajani Patil, for raising this very, very important, sensitive issue through 

the Private Members' Business (Resolution). While I am supporting all her points, I want 

to bring to the notice of this august House, and also of the hon. Minister, that the condition 

of women in our country at this age also is very, very pathetic. We should not forget the 

history of women, the contribution of women not only in the freedom struggle of our 

country but at present also. I do not want to repeat, I do not want to mention the names of 

those courageous ladies who sacrificed their lives for the freedom of our country. Though 

our former Prime Minister, Shrimati Indira Gandhi, sacrificed her life for the unity and 

integrity of our country, even then, sometimes I am very pained, it is a matter of great 

surprise that in this country the women are not properly given their due honour, in this 

connection, I want to raise some points.

First of all, I want to raise the point of women empowerment. If women empowerment 

policy is fully implemented and if this concept is made completely successful, especially 

in three sectors, that is, social, economic and political, then, I think all these problems 

will be automatically solved. So, for women empowerment, as far as economic sector is 

concerned, I want to cite some examples. Our UPA Government, in the National Food 

Security Act, introduced a system whereby it has been made mandatory that ration card 

should be issued in the name of women, that is, the wife of the family. Likewise, there 

are so many other schemes. In all these schemes, wherever it is possible, we should 

make it mandatory. For example, the Indira Awas Yojana is a very good scheme of the 

Ministry of Rural Development. Just as we have made it mandatory in the National Food 

Security Act, in the Indira Awas Yojana also, we should make it compulsory that women 

[Ǜ  ी बसावाराज पािटल]
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will be the beneficiary. As my friend, Shrimati Rajani Patil, has mentioned some of the 

schemes, in para (d), she has stated about old age allowance. So far as the old age pension 

is concerned, on the matter of age, there is no discrimination. Whenever anyone crosses 

the age of 66, he or she is allowed to get the old age pension. That is all right. But, at the 

ground level, in its implementation at the Panchayati level, what we have seen is that in 

many cases women are not considered as the beneficiaries, or, I should say, only in a very 

few cases, women are considered. So, in this aspect also, I want to know whether we can 

make an amendment of our law and whether we can make a mandatory provision that in 

all such schemes, women will be made the beneficiary. It is only if it is made mandatory 

for women to be considered as the beneficiary that the economic empowerment can be 

successful. Now what happens in certain cases? There is a provision that if the husband, 

who is a Government employee, dies in harness, his wife, if she is qualified, should get 

appointment on the compassionate ground. All right, that provision is there. But we have 

seen, in many cases, whether it is a Central Department or a State Department, that a poor 

woman, after the death of her husband, has to run from pillar to post to get employment on 

compassionate ground. Sometimes, she has to wait for five or six years or even ten years, 

and she has to even approach the High Court for justice. So, this happens. Similarly, even 

in the matter of pension, if the husband dies, the woman is entitled for pension. But we 

have seen that in order to get her due share, the system, the red tapism, the corruption, 

is such that that poor lady has to run from pillar to post just to get her due claim, her 

due pension. Therefore, can we make some mandatory provision whereby in case of 

compassionate ground, a woman gets her appointment within a stipulated period of time, 

and that in case of pension, she will get it within such and such period of time, and, that 

in the event of this not happening, the concerned officer will be made responsible for it? 

If we can make such mandatory provisions, then, certainly, economic empowerment of 

women will be a success.

Sir, my friend also referred to women SHGs. Yes, it is a very good step towards 

economic empowerment of women. But, in reality, what have we seen? Even these SHGs 

are harassed in banks. Banks are not helping them. They are not opening their accounts 

or giving them loans. In fact, whatever they are entitled to get under the scheme, they 

are not getting them. There are so many instances where our system has denied women 

their rights. It is because of this defective system that women are harassed for no fault 

of theirs. Therefore, my humble submission to this august House and the hon. Minister 

is that we have to make some strict rules, some strict provisions, to ensure that women 

are not discriminated against and that women get their due share. Sir, apart from this, 

one aspect is for unmarried women. In our villages we have seen that there are some 
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unmarried girls. So, can we not make a provision? In the Social Welfare Department 

Act there are some schemes, but those schemes will not help because in order to get the 

benefit of the schemes the woman has to be again harassed. So, for unmarried, can we 

not give them some regular pension like old-age pension, monthly pension, subsistence 

allowance? In the case of a widow there is provision. One scheme is there, the National 

Social Security Scheme. Under this scheme, if the husband of the woman dies, she has to 

get ` 20,000. But this is a very meagre amount. Sir, at this time of sky rocketing prices 

this is a very meagre amount and not all the women are getting. At the Panchayat level 

there are some targets which are given. Only five women in a year or only three women 

or two women are getting ` 20,000. This will not cover all the widows, the victims. I am 

not speaking about the rich people. I am speaking about the widows who are living below 

the poverty line. Darkness has come after the death of her husband. So, in that case, can 

we not make a provision? Can we not extend this scheme to all the victims? And this 

amount should be increased and a one-time grant will not solve the problem. If we make a 

monthly subsistence allowance or a monthly allowance or a monthly pension, then, in this 

way also we can empower the women in the field of economy. So, hon. Vice-Chairman, 

Sir, with these few points, I want to fully support the Private Members' Resolution which 

has been raised by my friend, Shrimati Rajani Patil and I do hope the august House will 

consider it and the hon. Minister will give some positive reply to incorporate all the 

suggestions in Government rules and procedures. Thank you.

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 

MANEKA SANJAY GANDHI): Sir, at the outset, I would like to thank Shrimati Rajani 

Patil for bringing up such an important issue and I would like to thank all the other 

speakers, Shri Rapolu, Shri Basawaraj Patil and Shri Ripun Bora for taking part in this 

discussion. I am just going to answer a few points of what we have done, what we intend to 

do and what is still in the realm of ideas and where we would benefit from suggestions.

The first thing you talked about was Sarpanches and how we have two lakh 

Sarpanches in this country who are women and how it has benefited the body politic. In 

actual fact, it was a brilliant idea. There is no doubt about it and it was intended to produce 

a large number of politically-aware and economically-aware women. It didn't work out 

quite like that and the reason for that was that apart from making them Sarpanches we 

didn't train them. So, a lot of women who became Sarpanches, in fact, most women who 

became Sarpanches, went back into ghunghats after they were elected and their husbands 

then technically ran the village and interacted with officials and called themselves, actually 

unofficial, Sarpanch-pati or Pradhan-pati. For the first time, we are recognising this in a 

[Shri Ripun Bora]
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belief that if these Sarpanches are trained and if they are confident enough to handle their 

villages, we will see a marked change in the economic and confidence levels of women 

in that village and all over India. So, out of 6 lakh villages, 2 lakh villages are headed by 

women. These Sarpanch women are being trained as we speak in matters ranging from 

how to make cement ki naliya, houses for women, how to control the girls from being 

molested — in fact, I may have to control the boys, actually — how to take care of women 

whose families do not send their girls to school, how to look at Anganwadis work, how to 

make sure that teacher comes to school, how the look at girl dropout, etc. The first phase 

of training has just got over. We are starting it in batches of 40 at a time. And, we have 

started it from Jhalwad. It was amazing that all 40 Sarpanches came with their husbands 

who insisted that they would also sit them. They were all stopped outside, kept in a room, 

fed tea and coffee for the whole day. The women were, actually, for the first time, on their 

own. They were not only trained, but, at the end of it, requested that we design an App for 

them in which they could keep in touch with each other and tell each other what they were 

achieving in village. So, look, how quickly they picked up. This is going to be repeated 

till all 2 lakh women are trained. So, this is amongst many things we have done.

Coming to the other point, we have, of course, Sexual Harassment Committees 

at every workplace. Every workplace has to have one now. The hon. Finance Minister 

was requested by us to ask companies to declare it in their audit. Apart from that, the 

Finance Ministry has also come up with an innovation of making one women Director 

on the Board of every company. While this stared, of course, with wives and daughters, 

but sooner or later, it will be independent women on the Board. And, they have also been 

asked to declare it in their audit.

Regarding safety and security which all the four hon. Members have raised, one of 

the game changers that we have come up with in which the Home Ministry good enough 

to listen to us almost immediately is to have 33 per cent women in the police force. Now, 

I think, all the UTs and 7 States have 33 per cent women. This, more than anything else, 

will contribute towards the defense of women or they will have a social feeling of safety. 

Added to this is what we call the 'Panic Button.' From 1st January, 2017, we will put it 

into action. It means, every cell phone in India has a button which can be pressed should 

the women be in danger or feel herself in danger at any time. From police sensitization, 

increase of women in police force, Panic Button and many other things that we have 

come up with, including one-stop-centres, will help them a lot. With regard to the One-

Stop-Centres, we allowed 36 in the first year. We may have made 14. All the 14 centers 

are doing extremely well. They have taken care of a large number of women problems 

— from being stalked to being raped. We are now, this year, going to make it 150 — 5 
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per State. If these go well, before our term is up, I hope to make it 660. Then, of course, 

next time, whoever comes here should set up even more centres so that women have 

this place to go for help. Sir, I am happy to say that it has an immediate effect. When we 

put first one in Raipur, it has an immediate effect in stemming more common forms of 

sexual molestation, stalking, rape, etc., because men then begin to feel that women has 

somewhere to go, she has got a free lawyer, police help and everything is catered to her 

well being. Once we can get more of these things on the ground, it will address many 

things. Why have we not been faster? It is because the States are taking their time to give 

us land. We just need 300 sq. yards. We are asking again and again and as soon as we get 

each one, within two months, you have the centre. So, Sir, several things are being done.

All four hon. Members have talked about female foeticide. Sir, female feticide 

exists. Yes; there is a divide down in the middle of India into West and East. The East 

is poorer, has a large number of children and does not really care about quality as much 

as quantity. They does not really care so much about whether they are girls or boys. The 

West which, it seems to be, considering itself upperly mobile is having less and less 

children often confining themselves to two but wanting exactly what they want which is 

either two boys or a girl and a boy or a boy and a girl, whichever. So, this is where, we 

discovered that female foeticide was more prevalent. So, we started a programme called 

'Beti Bachao' and we took the hundred worst-affected districts. We put rupees one crore 

per district and we made the DM the head of it. We put on a set of simple things to do, 

namely, (i) there will be institutionalised delivery of babies; (ii) there will be a Guddi-

Gudda Board in every village which would show these many boys and these many girls, 

so that every villager can see it. The third thing is that we involved NGOs. We involved 

even grandmothers who often decide whether a child will be born or not. So, we involved 

people, the informers, who would give us reports. We had vans running with films and 

music. We dominated the radio for this. The end-result has been enormously valuable. 

When we were starting the programme, I thought that Haryana which had the Child Sex 

Ratio of 830 would, at the maximum, go up, in one year, to 840 or 850, if we were lucky. 

After we put in so much intensive work into all hundred districts, what Haryana did by 

itself, and it was a worst case study in the whole of India, went up in one year from 830 

to 907, which is in itself a miracle and shows you how willing India is to be changed, 

provided it is done sensibly. Now, we have added 61 more districts, and hopefully, we 

will achieve this miracle in them also. We have, out of these 100 districts, 49 districts, 

which went way beyond our thought. But, amongst all of them, one that is last place was 

J&K. But, even in J&K, there is an increase and it has improved also. So, we were very 

pleased with that.

[Shrimati Maneka Sanjay Gandhi]
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Then, you talked about making laws to help women in property. I think Haryana and 

some other States have got a law in which if you put the land in the women's name, then 

you get a certain amount of tax benefits in the land. So, that is a good idea. You talked 

about widows.

I am happy to tell you that we are building India's largest and first huge widows' 

home in Vrindavan. I went there the other day just to put the neeve and it should be ready 

by the end of the year. It is for thousand widows. It won't be just homes where they live 

with dignity in one place; they will also get things to do, ways to earn money; they get 

to keep their own Goushala; they get to do their own gardening and vegetables. It will 

be like an entire community. If that does well, we will make another. But, it will be very 

positive for them.

You talked about sexual offenders and a national register for them. You may have 

read Shri Kiren Rijiju's reply in Parliament where he talked, a few days ago, about the 

Home Ministry establishing, for the first time, in India a national register for criminal 

offenders of different types of which one will be a sexual offender.

Apart from the women's safety, we have also started the Women's Helpline, 181. It 

is functioning in eleven States and the WCD Ministry has sanctioned funds to all States 

through this. This has come out of the Nirbhaya Funds. Then, 19 more, as I just told you, 

One Stop Centres will be ready in another few months, and 150 by the end of the year. 

Then, one of the things that Mr. Bora talked about was how difficult it is for widows 

and other people to get certification after their husbands die. It is true that if for some 

strange reason, when somebody died, the name of his heir, his wife or her husband, is not 

mentioned on the death certificate. This made it almost impossible for widows to claim 

pension benefits or anything. This is one of the first things we did. When this Government 

came to power, we asked the Registrar to make it compulsory for all death certificates to 

mention the partner's name so that it becomes easy, and this has been done.

Now, we come to women's empowerment. What we have done are several things. 

I have a bank called Rashtriya Mahila Kosh. Before I came, it was not doing well at all. 

All it did was, very strangely, lent money at 6 per cent to NGOs and they then lent money 

ahead at 12 per cent, then they all run away with the money. So, nobody ever returned 

it. Then, we put lawyers, which cost us even more money to try and retrieve that. Then, 

we put people on top of those lawyers to make sure that the lawyers attended! The whole 

thing was a complete mess. Now, it is sorted out and it is an active, functioning bank 

for women, which has other schemes in it. It has training schemes for women. The first 

time any Government has ever done anything is called e-Mahila Haat. The e-Mahila 
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Haat, if you look up on your computers, is a place where any woman producing anything 

anywhere in India, can put her things free on this Haat. We charge no money. She gives 

her address and the buyer gets in touch directly with the seller. So far, we already have a 

couple of lakhs of women on it, who are selling/buying and we have received expressions 

of interest from Flipkart and Amazon, who would like to partner with us. So, hopefully, in 

a couple of months, this will be an active help to women to sell their products, no matter 

whether it is Mehandi or goods and services, whether cooking item or anything else. This 

is going to lead to something which one day will be very, very important. It has been a 

dream of mine for a long time—that is, we have FICCI, we have ASSOCHAM, we have 

CII. These three are taken very seriously by the Finance Ministry and all Governments. 

They don't really have Women's Wing. They do have a Women's Wing, but usually they 

are the wives of the people on it. It is not really an independent wing that contributes 

much. What we want is Women's Entrepreneurship Council. This Council will ultimately 

come out of this Ministry's e-Mahila Haat. Every woman selling something will have a 

vote. She will vote at various levels till she reaches the National Council. This National 

Council will make policy for women in the economic sphere, will make banking policy 

for them, and will interact with Government when the Finance Minister calls them. Within 

a year, we have to have this up and running. As time goes on, hopefully, it will become 

very powerful. This is one of the things that are already in the pipeline.

Sir, in order for equality to become more of a thought in every class, we have 

proposed—it has been agreed on and it is going to start now— 'gender champion' from 

Standard-V up. Any child that behaves well towards the opposite sex and protects them, 

looks after them, shows courtesy to them will get a prize in each class for being the 

'gender champion'. If we can make little boys proud to be nice to girls, then we might 

be able to change the future for them. We also have something very significant, which 

is the Mahila Police Volunteer. We have been allowed to do this by the Home Ministry. 

Every village will have one girl above the age of 21 who will act as a Police Volunteer. 

She will be chosen by the local SP and she will then have to look after her village to 

see to it that the children get to school, that there is no molestation, that there is no case 

of husbands beating their wives, that there is no dowry and such things that happen in 

villages which often don't come to our notice. So, this Mahila Police Volunteer is already 

on its way. Madhya Pradesh has an excellent programme called the Shaurya Dal. And that 

has got ten people in each village, both men and women. In fact, it is taken so seriously 

that on Republic Day, Madhya Pradesh, actually, has a contingent of Shaurya Dal, being 

paraded.

[Shrimati Maneka Sanjay Gandhi]
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SHRI V.P. SINGH BADNORE (Rajasthan): This is like the system which the Sheriff 

in the US started. You suggest some good names, so that it will be a nice name.

SHRIMATI MANEKA SANJAY GANDHI: I am open to suggestions. If anybody 

gives me a suggestion, I am happy to take it. The Nirbhaya Fund is actively working. 

The panic button will come through it; One Stop Centres are coming through it. The 

MHA has made Victim Compensation Funds through it. You already know about the 

POCSO Act, which safeguards the interests of the child at every stage of judicial process 

by incorporating child-friendly mechanisms for recording of evidences, investigation, 

speedy trial of offences through special courts. I have already told you about the Sexual 

Harassment of Women at Workplace Act, 2013, which was passed by you, but, now 

makes it mandatory. We have also made a booklet telling what you have to do if you are 

harassed, and this has been sent to almost every company and every group of companies, 

so that they know, exactly, what they are supposed to do. We have a lot of schemes 

for welfare coming up. Swadhar and Short Stay Homes for relief and rehabilitation to 

destitute women; working women hostels; Support to Training and Employment Program 

for women which is called STEP, in which my Ministry will pay the money to train 

anybody; 200 women at a time, in new innovative things which are job-based.

I mentioned about the National Mission for Empowerment of Women which has 

been set up to strengthen the overall process. We have a creche scheme for children of 

working mothers. We have a women helpline which I have already mentioned about. 

We have Sabla Scheme for holistic development of adolescent girls. There are so many 

schemes. But the point is, every thing that you have said in the economic area, in the 

political area, in the defence area ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh) Can I seek one 

clarification? This panic button that is going to be put on the telephones; what is the 

physical backup that this has? When I press the panic button, what is the fastest reaction 

time I am going to get and how?

SHRIMATI MANEKA SANJAY GANDHI: Good question. It will go to the police 

station, and hopefully, the police will flat-foot it immediately. But, there is another app 

that I am trying to add to it, which will make it even better. The panic button will be 

mandatory and it will be on every phone and all the previous phones will have to be 

retrofitted as well. But there is one app which interests me greatly, which we will have 

to buy because it has been made privately. It is that, in the same panic button, when it is 

pressed, till the police come along, it alerts the ten people closest to you. Hopefully, one 

out of those, will be civic-minded and will come and help you. So I want to make that 

attachment to this. And if the panic button won't bear it, then, we will put the separate app, 

which we buy and give free. ...(Interruptions)...
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SHRIMATI RENUKA CHOWDHURY: There is an imminent danger, as this is 

known in the public about the panic button, the molester can take the phone and throw 

it. So you will need to activate GPS. I have a plan in mind and I will discuss it with you 

...(Interruptions)...

SHRIMATI MANEKA SANJAY GANDHI: Yes; of course, it will be GPS activated. 

...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: When the phone is at the nearest point and 

after that, the point where the woman is taken away, is still a question mark. But, I have a 

suggestion which I will discuss with you later, just to put that into action, it is something 

I have been. ...(Interruptions)...

SHRIMATI MANEKA SANJAY GANDHI: You can tell me, because we are still at 

the stage where we can ask them to refine. The other danger for it — just talking off the 

top of my head — is that a child gets it and keeps pressing that button and so, you have 

a wolf-wolf syndrome coming in. Hopefully, that won't happen because once women 

realise that it is for their own good, they won't allow it to be misused. But, if the other 

app can get ten people around her to take action, then it would help. Then, it is GPS 

connected. I assure the hon. Member, Shrimati Patil, that my Ministry is addressing all the 

concerns raised by her in the Resolution, and we will continue to work for the betterment 

and safety of women.

Ǜ  ीमती रजनी पािटल: महोदय, मȅ  आपके माध् यम से माननीया मंतर्  ी जी से कहना चाहती हंू िक  

मंतर्  ी जी ने जो 'सरपंचपित' शÅ द का Ģ  योग िकया, मुझे उससे आपिǄ   है, क् यȗ िक यह भी पुरु षȗ  की एक 

सािजश है िक जो मिहला राजनीित मȂ  आती है, उसके िलए ऐसे शÅ द का Ģ  योग हो।

हम खुद सरपंच से लेकर िजला पिरषद तक और वहां से आज राज् य सभा तक आए हȅ  जब 

राजीव जी ने हम मिहलाओं को 33 Ģ  ितशत आरक्ष  ण िदया, तो हमारे पित हमȂ  िडक् टेट नहीं  करते थे। 

अगर  आप सभी को जनरलाइज़ करȂ गी, तो यह उिचत नहीं  होगा, चंूिक इतने सालȗ  से आपने 

मिहलाओं को एक चौखट से बांध कर रखा हुआ है, इतने सालȗ  से उनको घर मȂ  बंद करके रखा हुआ 

है...

SHRIMATI MANEKA SANJAY GANDHI: I am not deliberating, and I am saying 

that this exists. Now, there are Sarpanches who hold their own.

But most of the Sarpanches don't. That is why we are training them so that we don't 

have you as the exception.

SHRIMATI RAJANI PATIL: No, no; there are many such women.

SHRIMATI MANEKA SANJAY GANDHI: The Sarpanch Pati or Pradhan Pati 
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then becomes an illegal position. When we talk about it, it is a position that usually deals 

with officers, which should not be. That is why we are training them.

Ǜ  ीमती रजनी पािटल: दूसरा, मȅ  यह पूछना चाहती हंू िक मिहलाओं के िलए जो 33 Ģ  ितशत 

आरक्ष  ण की मांग की गई है, उसके िलए आपने कुछ नहीं  बोला है।

SHRIMATI MANEKA SANJAY GANDHI: I can't answer that because that is the 

political decision that the House will have to take, and every party will have to stand by. 

So, I don't have the liberty to answer it by myself.

Ǜ  ीमती रजनी पािटल: गवनर् मȂ ट का इस बारे मȂ  क् या कहना है, हम इसके बारे मȂ  जानना चाहते 

हȅ ।

SHRIMATI MANEKA SANJAY GANDHI: I don't have a comment on it either. 

Since we are going to be. ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: There is one other aspect which I think we 

have come of age to take. You know, my hon. colleague was telling that, when a woman's 

husband dies, as a widow, she has to run up and down. This is a reality. Now, why should 

any woman be dependent on her status as married or unmarried or single or separated to 

get any benefit for a sustainable livelihood? She is a citizen. An old man doesn't have to 

be dependent on whether his wife is alive or not for him to get a pension. Why should a 

woman be dependent? All the time, we are associated. You commit sati because you have 

pati. If there is no pati, there is no sati. So, this perpetuates the whole syndrome. I think 

we should do away with that. If a woman is single and she is earning or not earning, that 

is all that depends. She should be entitled to any kind of benefits from the Government. I 

think we should do away with this. There are times in the villages where the man leaves 

the woman. There is a man who has two wives. Now, if he dies, one wife gets the benefit; 

the other wife is left begging all the way. I think you should consider that.

SHRIMATI MANEKA SANJAY GANDHI: What is the alternative? We have 

pensions, we have allowances, and we have tax benefits. All three of them should be 

applicable to women or men depending on what the rule is.

SHRIMATI RENUKA CHOWDHURY: No, they don't give it.

SHRIMATI MANEKA SANJAY GANDHI: If you are over 60 years, then, you 

are entitled to a pension. All these things — none of which — are in the sphere of the 

Centre. They are all State-based. Now, for instance, in Uttar Pradesh, they announced 

with great dhum-dhamka Widows' Pension. That Widows' Pension was `150 a month, 

which is given every six months, which is really not enough for her to live. On the top 
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of that, it was often misused, stolen by local postman, and she never actually ever got it. 

Now, it has been withdrawn completely. So, there are no pensions. धूम-धड़ाके से उन् हȗ ने 

एनाउंस िकया 'Old Age Pension'. Some people got it in some village, some people didn't, 

some people had to prove it with birth certificates, and the really poor didn't get it. And, 

now,  that has also disappeared. So, every State decides for itself what pensions, what 

tax benefits, what reliefs it gives to men and women. It is not within the Centre's 

purview at all.

SHRIMATI RENUKA CHOWDHURY: The Old Age Pension comes from the 

centre.

SHRIMATI MANEKA SANJAY GANDHI: No, no; it doesn't. For instance, U.P's 

pension comes from U.P., and now it disappeared like everything else. So, it came; then, 

they stopped it for a couple of years; then, they started again, then, it gets stopped. So, 

nothing has been mandated here. If we could, perhaps, mandate, that everybody gets a 

pension, then, it would help them. For instance, the hon. Prime Minister has made this 

amazing Insurance Schemes of ` 12 and ` 325, which are the cheapest in the world 

possibly, and give you a lot of benefits. There are also old-age pension Schemes. All of 

which are new and innovative. All of which, over a period of time, will give you security, 

should you want to take part in. That, I think, will go a long way. Perhaps, we should 

have a discussion one day on schemes for women, or, just insurance schemes and old-age 

schemes for women.

I would request the hon. Member to withdraw here Resolution, as we are trying our 

very best to look after your concerns.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Smt. Rajni 

Patil, are you withdrawing your Resolution?

Ǜ  ीमती रजनी पािटल: सर, मȅ  आशा करती हंू िक सरकार ने, मंतर्  ी जी ने यहाँ आपके माध् यम से 

जो सूचनाएँ दी हȅ , ...(Ë यवधान)... उन् हȗ ने जो िरÃ लाई िदया है, उसका अनुपालन होगा। मȅ  आशा 

करती हँू िक हमारा जो 33 परसȂ ट का मुǈ  ा है, िजसका उǄ  र उनके पास नहीं  है, लेिकन वह उन् हीं  की 

सरकार  की उद् घोषणा है। वह चुनावी जुमला है, यह मालूम नहीं , लेिकन उसे करने की आवÌ यकता 

है। इसिलए इसी अपेक्ष  ा के साथ मȂ  अपना संकÊ प वापस लेती हँू।

The Resolution was, by leave, withdrawn.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Now, we 

shall take up the next item. Shri D Raja to move his Resolution regarding the need to 

abolish capital punishment in the country.

[Shrimati Maneka Sanjay Gandhi]


